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New Delhi, this the 6th day of December, 2000

Hc>n'ble Mr.Kuldip Singh,Member IJ)
Hers ble Mr. M.P. Singh, Member CA)

Shri S.C.Gupta ,
S/o Shri
Hd. Typist,DRM Office
Northern Railway Moradabad

ial„Mdi:.g,ss
S.C.Gupta,

E-25?,Prein Nagar,

Moradabad

(By Advocate;. Shri G. D. Bhandari )

1 , Union of India through
The General Manager-
Northern RaiIway,Baroda House,
New Delhi

2. Divisional Railway Manager
Northern Railway

Moradabad

.... Applicant

..... Respondeint^

(By Advocate;. Shri R. P. Aggarwal)

ORBERJORAU

By lion.: ble...Mr..,_ j<uldij3...^i.ngli^ .Meibg.L_,.lJ}.

The applicant in this case had been promoted

to the post of Senior Typist vide order dated 27.6.96,

with immediate effect. But he is not happy and wants

that his promotiori be ante dated since he alleges that

his four other colleagues had been promoted w.e.f.

29. 10.93. Despite the fact that there were five

vacancies in the general quota and the applicant was

eligible and proposal to oorislder him was also mooted,

but his case was not considered on the plea that a

disciplinary case was pending against him, though the

same had also been closed. The applicant has not been

given promotion from the date when the vacancies were

available and that was a general upgradation when all

other candidates wei'e promoted but the applicant was
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